BENCH-II
NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

CP(IB)N0.1706/KB/2018
CA{IB)Nc.1031/KBf2019
Present: 1. Hon'ble Member {3}, Shri M.B. Gosavi

2. Hon'ble Member (T}, Shri Virendra Kumar Gupta
ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 20" August, 2018, 10:30 A.M
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ORDER
Ld. Counsel for the operational creditor as weli as corporate debtor

appears. Corporate Debtor is admitted in CIRP vide order dated 25.07.2019 and
the CIRP is on. It is submitted that Eol is pubiished but RP did not attend the
proceeding today. CoC is yet to be formed. In such situation and since parties
have seitled the dispute amongst them amicably. we allow withdrawal of this
matter by invoking our jurisdiction under rule 11 of NCLT Rules. in view of this,
CA(IB) 1031/KB/19 is allowed and disposed off. Main matter is also

disposed off as being withdrawn. 44 -
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2]




